ORIGINAL APPLICATION NO.191/90 .

C. MURALEEDHARAN 'VS. G.M. S.RLY AND OTHERS

P.Sivan Pillai
None for respondents.

© SPM & AVH
Heard., ADIIT,

issue notice to the Tespondents. .

s ' . _Respondents to file counter affidavit within five
7JD&&%1~5 \a  weeks with a copy to the learped counsel for the applicar
P ' : : :
2 who may file rejoincder if any within two weeks thereafter

with a copy to the learned counsel for the respondents.

List before DR for-completion of pleadings on

. 21.5. 90
‘ As,regads 1nterim relle kksk issue noticé
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Both sidesLeprEsented through counsel. Time till
15.6.90 granted to file reply, as prayed for.
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. None appears for the applicant. Reépondé

ents. are represented through counsel. "Time till
16.7.90 granted to file reply, as prayed for.

15.6.E3T////
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Searre—

Both- 51des are represented through counsel.

Time tlll 21.3.80 granted ta file reply, as prayed

for, as a last chance. _ ‘
' T

18.7.90.
CTWZ

None,appears for the applxcant. Rsspond-
‘ants are represented through counsel. Time till
' 5.10.90 granted to file reply, as prayed for, as
a last chance. No further adjournment will be
granted for the purposs. :

7 o
21.8.90. '
TWZ

o _ - None appears for the applicant. Respond-
ents are represented through counsel. Time till
6.11.90 granted to file reply, if any, as & last
chance, as grayed for. No further adjournment
will pe granted under any c1rcumstances.’

| - Both sides are represented through y
cocunsel. Reply has not been filsd so Par in suite

-of several sdjournments granted for the pur pse.
Hence, posted for further direction befure the
court on 6.12.30. '
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| NrPSiven Pillakfor applicants

. MRM.C.Cherlanfor i‘mpﬁﬁfﬁ«‘m

Oral afamﬁmma concluded.  The lesrned copuneet for the
aﬁyﬁunﬂt vidshes to ghmé writton arguments oith 2 copy to the leamned
;}mmwx for the mm*zdmﬂiwy 35.4,109), He may do sow The fmerned

w mjxml for the res;;mmnw wmay file v#ixw; grpuments o0 his side Siy
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SPM & AUH T

Mr.S5ivan plllal - for applnt.
Mr MC Cherlan - for res.

At the requsst, list for fPurther difection
on 23.6.1991.

. 20.6.1991
sBMm & AUH

Mr.,Sivan Pillai - for éppln’ﬁ.
Mr.MC Cherian - for res.

AdeUI‘f‘IEd to 17.7.91 for f’urther haarlng. ) L
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17.7.91 Mr.Sivan Pillai-for applicant.
Mr.MC Cherian with Mr,Warrier' Sr.counsel

' The learned counsel for the respondents has filed M.P.
praying that O.A.484/90 ,908/90,510/90 and 916/9C should also be heard
- along with this case. It has also been prayed that the C,A. filed in
0.A.484/90 should be adopted as supplementary C.A. in this case also.
In the interest of justice we allow the M.P. and prayer made therein
and dlrect asfollows: ‘ '

(a) CA filed in O.A. 484/90 be adopted in this case also.

(b) the learned counsel for the applicant who has received
a copy of the C,A. is directed to file rejoinder if any within two Weeks
with a copy to the learned counsel for the respondents.

(c) List this case for final- hearing along with the aforesaid
four cases on 3.9. 1991 as part heard. No further adjournment will be

given. =~ = . ‘ V{ﬁ@(
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Mr.Sivan Pillai, Mr.,TRG Warrier,Mr.Cherian & Mrs,Dandapani __

* Heard in part. List for further arguments on 12.9.91,
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12.9.91 Mr.Sivan Pillai, Mr.,TRG Warrier,Mr.MC Cherian & Mrs.Dandapani
Heard in part. List for further arguments on 13.9,1991.
13.9.1991 Mr.Sivan Pillai for applicant
Mr,TRG Warrier with Mrs.Dandapani and. Mr.Cherian. ,
vy 5l9)
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Arguments concluded. The.Jearned counsel for the respondents
wishes to file a written argument within two weeks with a copy to the
"!
learned counsel for the applicant who would file reply arguments, if any.
'within week thereafter. It is made clear that in case no ‘written arguments|
are ﬁled within two weeks, the same will not be accepted later on and| i
Xﬁat the case will be decided on the basis of available documents.
] udgment Reserved.
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